54

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0,A.No.787 OF 1999, DATE OF ORDER:27-5-1999,

BETWEEN:

S.Raghuramaiah, «+.Applicant
and

1. The Superintendent ef Pest Offices,
Tenall Divisien, Tenali-522 201,

2. The Pestmaster-Gen=ral,
Vijayawada Regien, Vijayawada-520 002,

Offices, Tenali Divisien,Tenali-S522 201,
4. The Chief Pestmaster-Ceneral,
Andhra Pradesh Circle, Hyderabad-l,

3. Shri P,Veera Reddy,Superintendent ef Pest '

«« :ReSpendents

COUNSEL FOR THE APPLICANT :: Mr,T.V,V,S.Murthy
COUNSEL FOR THE RESPONDENTS:: Mr.K.Narahari
&,@_:&\ L
CORAM:
THE HON'BLE SRI JUSTICE D.H.NASIR,VICE CHAIRMAN
AND

THE HON'BLE SRI R,RANGARAJAN, MEMBER (ADMN)

t: ORDER ;

ORAL ORDER (PER HON'BLE SRI R.RANGARAJAN,MEMBER{A) )

Heard Mr.TVVS.Murthy, learned Ceunsel fer the
Applicant and Mr.K.Narahari, learned Standing Counsel e

fer the Respondents,
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2. The applicant herein 18 a BCR Pestal Assistant and

he is transferred frem Merrispeta Sub Office to Repalle,
Vice him ene Sri Ch.Janakiramaiah, BCR PA, Tenali, has
been pested at Merrispeta Sub Office., These two orders
are 3t Serial Nes.S5 and 6 of the impugned Transfer Order
bearing Ne.B.I/II/99-2000, dated:26-4-1999 (Annexure.A-III,

page,15 te the OA),

3. This OA is filed challenging the transfer ef the

applicant frem Merrispeta te Repalle,

4. The applicant submits that he has been posted te
Merrispeta enly few years back and he has net completed
his tenure of 4 years there, and hence his transfer at
this juncture is against the standing instructions fer
transfer as he has net completed his tenure period of
pesting at Merrispeta, The applicant imputes seme
malafides against Respendent Ne,3, as he had taken up
his case earlier in an alleged cerruptien case when
Mr.P.Veera Reddy was the Superintendent ef that Pestal
Divisien earlier, The applicant submits that he sheuld
net be transferred and he should be retained at Merrispeta

in view of the abeve reasens.

5. It is net knewn whether his successer Sri Ch.Janaki-
ramaiah has been relieved at Tenali er not, 1If the
transfer erder has te be stayed, it may be necessary to
implead Sri Ch.Janakiramaiah alse as he will be ene of
the affected parties if the applicant is geing to be

retained at Merrispeta, Sri Ch.Janakiramaiah is neot
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imp leaded as a party. The applicant has submitted a
representatien te the Respendent Ne.2, vide his representa-
tien dated:22-5-1999, fer retaining him at Merrispeta.

It is stated that this representatien is till te be disposed

of,

6, In view of the facts and circumstances eof the case,

the fellewing direction 1is givens=-

“Respendent Ne.2 sheuld dispese ef the representation
eof the applicant in accerdance with the law taking |
due nete of the varieus contentiens raised in this

OA and in accerdance with the rules,

If Sri Ch.Janakiramaiah, is net relieved
frem Tenali, then the applicant sheuld be allewed
te centinue as BCR PA, Merrispeta, till his
representatien is dispesed ef and then enly Sri
Ch.Janakiramaiah sheuld be relieved and
shoudd—be-realteoved if it is decided te transfer
the applicant frem Merrispeta te Repalle, 1In
case Sri Ch.Janakiramaiah, had already been
relieved then the applicant may ask fer leave |
fer the peried till the dispesal ef his represen- .
tatien. If such a leave applicatien is received
by the Respondent Ne.1l, the same shoeuld be granted
te the appiieant £i11 such time his representatien

is dispesed of."
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7. The OA is erdered accerdingly at the admission

stage ftself., Ne¢ cests,

The Registry te send a cepy ef the OA te the

Respendent Ne.2 alengwith this Order,

s

( R.RANGARAJAN )} ( D.H.NASIR )
MEMBER (ADMN) VICE CHAIRMAN
DATED:this the 27th day ef May,1999 HPasr !
Dictated te stene in the Open Ceurt cf‘"“
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